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munity which was entitled to the reservation 
facilities. But, due to the dissolution of the 
Lok Sabha, that Bill lapsed. The State 
Government has taken a stand which is a 
misleading stand, that there are two separate 
communities, i.e. Gond-Gowari and has been 
asking is that they are a separate community 
and they should be given reservation facilities 
as a tribal community. The State Government 
has been saying that the Gond-Gowari is not 
a Gowari community. Madam, I would like to 
refer to a police report. The police has stated 
in the resort that ladies and others who were 
in the front pulled down the barricades and 
pushed officers and men to rush towards the 
Assembly. This is one stand which is taken. 

THE DEPUTY   CHAIRMAN:    Mr. 
dkar, just a minute.    Please be 
brief. I have 20 names with me. Let 
them associate themselves    with this 
issue. 

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam. I will be brief. This is the 
official version of the police which I am 
reading.   It says: 

"At that time some women, children and 
aged persons -./ere brought in the If rent at 
the instance of organisers." This is one 
stand which thp Government has take a. 

Tile other stand which the Government 
has taken in the same report is: 

"Ladies and others who    were in the front 
pulled the barricades and pushed officers and 
men to rush to-1 wards   the Assembly." 

Madam, in one case, they have stated that the 
organisers had brought the ladies and children 
ahead and the other stand that they have taken 
is that the children and ladies were sitting in 
front of the Morcha. These are two conflict 
stands which the Government has taken. If 
they had beaten up the police as the State 
Government has stated, I would like to know 
as to how many police officers and how many 
police constables 
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SHRI SURESH KALMADI:   (Maha-
rahstra): Madam, this   indent which 

happened at Nagpur is indeed most 
unfortunate ... (Interruptions) It is a very very 
unfortunate incident, Madam, and no amount 
of discussion can bring the lives back. We 
have to, no doubt, express regret at the death 
of so many people at Nagpur. But, it is also 
important that the whole incident must be 
seen in the correct    Perspective..   
(Interruptions) 

SHRI GURUDAS DAS GUPTA (Wes: 
Bengal); What is this? ... (Inter-ruptions)... It 
is good to have a perspective. But, do you 
condemn the killings or not ? ...   
(Interruptions)   ... 

THE DEPUTY CHAIRMAN: Let him 
apeak. 

SHRI GURUDAS DAS GUPTA: Madam, 
does he condemn the incident and the police 
firing? What is this 'perspective'?     S 

SHRI SURESH KALMADI: That is my 
point. My point is this that there was not 
police firing there. So, don't misguide     the   
House...   (Interruptions) 

THE DEPUTY    CHAIRMAN":   Mr. 
Gurudas Das Gupta, please sit down.. 
(In''irruptions)... 

SHRI SURESH KALMADI: Madam, Mr. 
Gurudas Das Gupta is bringing in some 
wrong points. There was no police firing at 
all. 

THE DEPUTY   CHAIRMAN:    Mr. Suresh 
Kalmadi, just a minute please. Mr.  Das Gupta, 
everybody has aright to   his  opinion..    
(Interruptions).. Please one minute.   
..(Interruptions) Just    please..   (Interruptions) 
..  you see   in   this    House    various      
opinions are expressed. Let us have some pa-
tience to listen to  every opinion.    I am quite 
sure     you may not agree with him and he 
may not agree with you.      But, that does not 
mean that he   and you do  not have your right 
to express your     opinions.     I have rnsnv 
othe^- names and there will be different -ways 
of looking at the    situation.      If he is right or 
wrong, let the House later on see as to what it 
is. 
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Let the Government inquiry come. 
But let him have a chance to speak. 
That is for _____    (Interruptions)   .............. 

SHRI PRAMOD MAHAJAN: Let 
him speak and let him support what 
ever has happened. Let him take 
a right perspective. 

THE DEPUTY CHAIRMAN: Mr. 
Ambedkar, please. I have patience to listen to 
everything. Whether I agree or disagree, I 
listen to everything. . .    (Interruptions)... 

Please...   Yes, Mr.   Kalmadi. 

SHRI SURESH KALMADI: Madam, I 
started by saying that it was a very 
unfortunate incident. There was a crowd of 
about 30,000 Gowadis, demanding that 
Gowaris should be given the Scheduled Tribe 
status. It is true that they wanted the Minister, 
Mr. Madhukarrao Pichchad, to come and 
address the gathering. Unfortunately, Mr. 
Pichchad was busy with some Bill in the 
Upper House and he could not come. But, in 
his place, his Cabinet Minister who was also a 
Tribal Minister Mr. Sarup Singh Naik 
voluntered to go and meet the crowd. This is 
on record. When he said that he could come, 
the leader of the Gowaris said that he did not 
wan^ him and he wanted Mr. Madhukarrao 
Pichchad himself. Mr. Madhukarrao was busy 
in the House and he could not go. In sPite of 
that, he has accepted the moral responsibility 
and he has resigned from his Ministership. It 
is not thof anvTwlv has not  resigned.    .. 
(Interruptions)    .... 

SHRI PRAMOD MAHAJAN: It is the 
responsibility of the whole Ministry.   
(Interruptions).. 

THE DEPUTY CHAIRMAN: Please sit 
down. I will not allow this kind... 
(Interruptions).. .See it is a very tragic event 
in which more than a hundred lives have been 
lost. I think, it is necessary    that we should    
discuss this 

tragedy in all seriousness so that you can get 
some... (Interruptions)... Let Us realise the 
seriousness of the situation. Though it is a 
State matter which we don't discuss the 
Chairman has permitted it; so, I am allowing 
every name which has come to me to discuss 
it. The situation was very tragic. Now, if we 
are going! to cross .question each other if it is 
right or wrong it is of no use because I am 
sure, Mr. Kalmadi is not the Minister—he was 
not the Minister there and he is only putting 
his view point. Please listen. You put your 
viewpoint and he will listen to it and then 
something can come out. Have peace in the 
House. 

SHRI MD. SALIM (West Beganl): The 
Government should come out with a  
statement. 

THE DEPUTY CHAIRMAN: Let this be 
over. I can call the Minister to answer now. 
But let everybody... (Interruptions).. 
.whatever would have been, should have 
been, could have been, whatever it is, we 
should look at   it.  Please let us  not argue  on  
that. 

SHRI SURESH KALMADI: Madam, 
when the Minister did not come, the crowd 
did get unruly. It was unruly for over two 
hours and it started breaking the barricade and 
the whole lot wanted to swarm into the 
Legislative Assembly where the Session was 
in progress. If that sort of thing had happened, 
I don't know what danger would have been in 
the Legislative Assembly building itself. What 
would have happened to them? The police 
only resorted to a mild lathi-charge ..   
(Interruptions).. 

SHRI GURUDAS DAS GUPTA: Madam, 
what is this? Madam.. Madetn, the hon. 
Member is saying that a mild lathi charge had 
been resorted. Madam, this {s shameless. I 
put it on record. This is shameless, absolutely 
shamelesa; unprecedented. What is, this? 
Madam, there is a limit in Parliament also. 
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SHRI PRAMOD MAHAJAN: Whatever 
Mr.  Suresh Kalmadi says it     is obviously  
the Congress  line.  Let us know it. ..  
(Interruptions)   .. 

THE  DEPUTY CHAIRMAN: Mar. 
Ambedkar,  please  take your seat. 

SHRI SURESH KALMADI: My point is  
that on these people  there wasi      no firing.     
That must   be   borne in mind. There was a 
lathi-charge and due to the. lathi-charge)   the 
crowd from the     back and the crowd from the 
middle mingled and   this very unfortunate 
incident took, place. We regret the incident 
which took place.      It was more of the nature 
of an accident   and   it   was   accident.   I  
would like to say that the Chief Minister was 
not there. He had gone to Bombay. When this 
incident took place, he was not at Nagpur.      
Madam, I would  like to say that besides the 
Minister's     resignation, a high-level      
judicial probe by a High Court ludge has been 
ordered. One lakh rupees in  compensation. . 
.(Interruptions) ... per person    has     been  
given.    Some body said that the compensation 
has not been given.   Anybody injured  has    
been, paid Rs. 25,000. But, of course, we can-
not bring the life back. I would like to sav that 
measures have been taken by the Government. 
Also, Madam, in   tha past few months, a lot of 
concessions    have) been given to  the 
Scheduled Castes and Scheduled Tribes in 
Maharashtra.  There have been the   Vidarbha     
Development Board,  the     Maharashtra     
Development Board,  and   the  Marathwada 
University has been renamed as Ambedkar 
University.  All these steps have been taken for 
the SCs and STs'     uplift and this on© single 
incident which is a very unfortunate  incident 
should not have happened and it should be 
treated as an accident. It is regrettable. 

THE DEPUTY    CHAIRMAN:      Shri 
Chaturanan Mishra. 
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THE DEPUTY CHAIRMAN:    I have 

so many names—seven names on the subject. 
Then we have another one on the ATR and 
then we have espionage in ISRO and the 
killing of an IAS officer in Muzaffarpur in 
Bihar. And then there are three other 
subjects. 

SHRI     SURESH     KALMADI:      The 
Indrani train matter. 

THE DEPUTY CHAIRMAN; Yes, the 
Indranj   train  matter. 

Shri Jaipal Reddy. 
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The sensitivities of the tribals who ga-
thered in ten* and thousands there were 
absolutely ignored. The policemen or the 
rulers there did not realse that the tubals 
who gathered there were so innocent that 
even a lathi charge could send them into a 
tizzy, and it ended up in an unparalleled 
human tragedy. Since the matter concerns 
the tribals, as it has been stressed already, I 
demand the Government of India should 
come out with a specific statement and the 
demands of the tribals should be dealt with 
and conceded on merits by the 
Government of India straightaway. And 
why should the matter be left to the 
Maharashtra Government which has been 
found t° be bankrupt in imagination and 
solvent only   in cruelty? 
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from the record. This is what you had said. 
You had said that everything possible had 
been done by the Government. You had 
said that one lakh rupees had been paid to 
the kin of the dead. And your sonscience is 
satisfied! You think that you have done 
everything; you have give one lakh rupees 
and that is all! (Interruptions) 

SHRI MD. SALIM: You must be ash-
amed,   (interruptions) 

SHFI SURESH KALMADI; What did you 
do in West Bengal? (Interruptions) 

SHRI MD. SALIM: You are killers. 
(Interruptions) It is a Government of kil!ers.   
(Interruptions) 

THE  DEPUTY    CHAIRMAN:      Mr. 
Dasgupta, just a minute, please. Are we 
discussing... (Interruptions) Mr. Salim, could 
you not keep quite for a minute? 
(Interruptions) Order, please. (Interruptions) 
What ate we discussing here? We are 
discussing the killing of about 120 tribak in 
Maharashtra. We are not dis-cuss;ng Mr. 
Suresh Kalmadi's speech in this House. 
Therefore please confine your sentiments to 
what haj happened. 

SHRT MD. SALIM; He made a reference 
tn We't bengal. He should withdrow it. 
(Interruptions) He is so allergic. 
(.Interruptions) 

SHUT SURESH  KALMADI:      It  was 
said that no compensation had been paid. I 
said that compensation had been paid.      
What was wrong  in that? 

sentiments regardless of what Mr    Kal-madi 
had said.  Please do that. 

DR. BIPLAB DASGUPTA. I am pre-
pared to leave Mr. Kalmadi on one side. 

THE DEPUTY CHAIRMAN: Leave 
him. 

DR. BIPLAB DASGUPTA: Hie diluted 
the whole thing. : 

SHRI SUR£SH KALMADI: I did not 
dilute. I had expressed my regret °n the 
incident. 

THE DEPUTY CHAIRMAN: Whether he 
diluted it or concentrated it, you confine 
yourself to your sentiments, Mr. Dasgupta. 

SHRI  SURE?«  KALMADI:      I only 
said   that   no   shot   was  fired. 

THE DEPUTY    CHAIRMAN:      Mr. 
Dasgupta,  you express your opinion. 

DR. BIPLAB DASGUPTA; I would not 
refer to him any more. My only point is tnat 
m future, when such issues come up... 

THE DEPUTY CHAIRMAN: I hope they 
do not. 

DR. BIPLAB DASGUPTA: When such 
things come up, 'hey should be very careful 
about the wording they use. They should not 
try to put responsibility on he unfortunate. 
innocent, people. Thank  you very much,  
Madam. 

TwrL DEPUTY CHAIRMAN: Such in-
cidents  should never,  never happen. 

i E,. BALANANDAN (Kerala): ' m this 
matter camvw be discussed with equanimity. 
The kx"ings which took place in Nagpur were 

deHberate. The Adivasis wanted that the 
Chief Mi-"hou'd come »« • '",|1*»« them. 
This was not an agitation against the 
Government. This was a simple demon-
stration. They were inst demanding tho 
restoration  of the right which they  had 
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been enjoying earlier. A simple restoration of 
their right was their demand. They wanted 
that the Chief Minister should come and 
address them. But he !-TI.   Instead,    he 

Iflere ....... 00 people^ us | 
port. This consisted of women, children, 
everyone. These Adivasis had come there to 
make a collective representation to the 
Government. Any civilised Government, any 
Minister who had a sense of democracy, 
would have gone there and taken the 
memorandum. They could have told these 
Adivasis thai it was not possible, or, whatever 
it was. But this was not don;. In that narrow 
road, the people had no way of escape. The 
police resorted to lathi-charge and firing. 

SHRI   SURESH     KALMADI:      There 
was no firing.   (Interruptions) 

SHRI E. BALANANDAN: You had your 
say. You defend everything. Madam, in 
conclusion, I would say that what had 
happened was inhuman and monsrous. 
Nobody can lo'erate it. The Opposition in 
Maharashtra wanted Mr. Sharad Pawar to 
resign. Tt is known to everybody that he was 
the cause for the Wine of these 113 Adivasis. 
Decency demanded that he resigned. But the 
thing is. we cannot expect resignations from 
Congress Ministers. Thev are fast losing their   
sense  of democracy. 

Madam the whole House should condemn 
this thing. The Government of Indh shou'd <-
°e that the privilege which th?>=e Adivasis 
had enjoyed earner is restored back to them. 
The technicalities pre *o be looked into by 
the Govern-m^t Tt is the duty or the 
Government of India. 

Wi<h these observations, I associate 
mvseif wMi the other Members who had 
exnre'ased the'1- "fMiy over this incident. 
Thank you, Madam. 

Ttfti rM^Turry CHAIRMAN: Shri 
Murasoli Maran. 
SHRI  MUROSOU  M.ARAN      (Tamil 
Madam   Deputy    Chairman,      I share. 

THE DEPUTY CHAIRMAN: There is 
something wrong with the mike. Mr. 
BalanEiufan's inike is stih on. It should be 
switched off. 

SHRI MUROSOLI MARAN; Madam, I 
associate myself with the sentiments 
articulated by my colleague, Mr. Pra-kash 
Ambedkar. 

What had happened on the 23rd November, 
1994, in Nagpur was inhuman, uncivilised 
and very tragic. In fact, I would say that this 
killing of 150 people has eclipsed Jallianwala 
Bagh. I would call it the Jallianwala Bang of 
independent India. For no reason, 150 tribals 
lost their lives in the lathi-charge. 

What was   the  demand of these Adivasis? They 
wanted  that    their      trible community should 
be included in the list of Adivasis.    This was all.        
In  this connection,  they      wanted   to meet the 
Chief Minister or the Minister for Tribal Welfare.   
But  nobody had  the heart to come and meet 
them.  After all, these 50,000 people were 
standing a kilometre away    from    the    
Assembly    complex. But what happened was, 
instead of hear-;    ing their grievances,    they 
resorted to a I    lathi-charge which resulted   in 
the death of 150 people. I strongly condemn it 
and deprecate it and once a?ain  say that it is 
another Jallianwala Bagh. We have to hang our 
heads in shame over this tragedy. I would say, no 
amount of inquiries or no amount of     
compensation will solve this problem.  It is 
clearly a violation of human rights, and I would 
request the Central Government to  intervene 
immediately  and    give  them   the status they 
want- 

I was  told it is a small    breaucratic j    error.   
Somebody added  a comma—whether it ?s due to 
a printer's   devil or dud to a mistake     of the      
bureaucrats, we don't know—before  the word   
"Gowari", J    which   the lawyers have 
interpreted in a t    d;ff*rent  way.   After a'l.  it   is  
a simple j    matter.  But even thousand-s of 
Kalmadis j    cannot justify this kind    of    a 
tragedy. Therefore,  I  would  request   the  
Govern-r.- they want. 
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SHRI GOV1NDRAO ADIK ^Mahara-
shtra): Madam, thank you very much for 
giving me an opportunity to take part in the 
discussion going on in the House over the 
tragic event that happened in Nagpur last 
month. I do not want to repeat whatever has 
been stated earlier by my colleague, Mr. 
Kalmadi. 

Here we are not justifying any action 
which was not legal or misuse of police force. 
I am here to give the correct picture of 
whatever had happened in Nagpur on the 
23rd evening. No doubt whatever had 
happened is really regrettable and we leel 
sorry for that. We had lost 113 live;, on that 
day. The way sentiments aifi expressed here, 
we can understand the agitated mood of this 
House but, at the same time, I would like to 
very humbly submit that the correct picture is 
not brought before the House by hon.  
Members. 

Madam, now it is °n record that the State 
Legislative Assembly was in session in 
Nagpur on that day. The next day there was a 
detailed and elaborate discussion in the 
Assemb'y also. Here some people have said 
that there was a firing. Some have said that 
the Adivasis were teargassed, that the police 
force was undu'y used. But whatever has 
come on record shows it clearly—and it is 
part of the Assembly discussion and debate 
the next day. There was the Opposition also in 
the Assembly. They participated, they 
discussed it and criticized the action of the 
police and the Government of Maharashtra, 
but nobody ha<j pointed out in the discussion 
whi^-h took place there—ind there were eye-
witnesses to this incident—that there was a 
firi~g, no'iodv had stated in the debate that 
there was teargas used bv the police. Also 
brousht on record were the post-mor-tem r^-
om from the various hospitals and 
disnensaries, which chowed what was th- c-
'ise of death. Nowhere is it said that anvbo-ly 
died on account of firing; nowhe-e is it 
revea'ed that because of police lathi-char^* or 
some other for^e 1 ., -MiV.e some'io'l" was 
imured. So   when   these facts ar^ on record 
and 

when those who were present on the spot and 
those who had witnessed it had never iaaue 
any allegation like that against the 
Government, if people who have not seen it 
are making allegations ayirtg that there was 
firing and there were so many things, they 
must have read it only in newspaper reports 
Oil- Known about it only through newspaper 
reports. If there was a firing, I am not going 
to justify it; I am not he/e to justify that. But, 
whatever has not happened has been said to 
have happened. It is very incorrect. To that 
extent, I request the hon. Members not to get 
agitated over things which have not happened 
at all. 

Madam, looking to the report which is 
available with us, what was the police force 
used by the Government of Maba-rasl.ua? 
The total number of constables present there 
to organise and to take care of this march was 
only 172 and not more than that. So, Madam, 
with 172 male constables and 24 female 
constables, I don't think anybody could have 
committed this type of violence against the 
poor adivasis. So, Madam, whatever has been 
said is all exaggerated. 

Secondly, I am pained to bear from some 
hon. Members who are very responsible, 
senior Members here that the Chief Minister 
was present on the spot and that he should 
have gone there and addressed the mob. For 
your in ormation and for the information of 
this House, Madam, I wou'd humbly submit 
that the hon. Chief Minister was there, no 
doubt, in Nagapur on that day, but he left for 
Bombay in the afternoon before this event 
took place. So, the allegation against the 
Chief Minister ;hat he was present there and 
that in his presence1 this  tragedy  took  place  
is  not  correct. 

SHRI PR A MOD MAHAJAN: Did he 
meet some^odv the next day? Did he go to the 
hospital the next day?... (In-ierruptions) 

SHRI GOvtviDRAO ADUO      Let me -
'~!?!e  Madam. 
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THE DEPUTY CHAIRMAN. Please 1st 
him speak. He did not disturb anyone. 
Courtesy demands that he be allowed to 
finish it. We have other matters also. 

SHRI PRAMOD MAHAJAN: The Chief 
Minister might have gone to the hospital. I 
am trying to help him to tell as what 
happened. 

THE DEPUTY CHAIRMAN; Okay, you 
give that information if you have it. 

SHRI GOVINDRAO AD1K: Madam, the 
next day was a holiday. The Assembly was 
not in session. The debate and discussion 
could not take place in Nag-pur. On Monday 
the discussion took place, and this matter wr.s 
thoroughly discussed by both the sides of the 
House, to which the Chief Minister, the Home 
Minister and the Minister concerned who has 
resigned, replies in the House. So, that was 
very cle?.r. 

Nobody  in  the State was  opposed  to the 
demand of the Gowari    community for its 
inclusion in the list of Scheduled Tribes.  The 
Government of Maharashtra was insisting on 
it with the Government, of India.       On  a 
number  or occasions they  have  written   to   
the   Government of India to consider the 
issue of including the Gowari community in  
the Scheduled Tribes  list,  but  the     
Government of India had many problems. The 
Government of India      finally    informed the 
Government of Maharashtra that it was not 
desirable to include the Gowari community  in  
the list of Scheduled  Tribes for the simple 
reason that the basic community,  the  main  
community   which  is the Gond community, 
has been id ns a tribe, the main tribe and the 
Gond ■is   and   Gowaris   as   "nib-castes   or 
sub-tribe^   of   this   main  tribe.  There   is 
one  institution  in Pune, which     makes 
research on this. After a lot of research, that 
institution has also     certified that this  
community which  is known as the "Gowari 
community" has no characteristics of a  tribe 
and  that   therefore.      it —* ^* included in 
the    list of Sche- 

It is not that the Government of Maharashtra 
was opposed to it.  I am pained to hear some 
hon.  Members saying that though these 
adivasis have     been friends of the Congress 
Party, the railing party, this violence was 
inflicted on them, these  injuries were  inflicted     
on them. Madam, I will    put    a question to   
all these Members  who hold   this  opinion. 
When you feel that the adivasis are friendly 
with the Congress    Party, the rul-ign party, 
how can you imagine that the Congress    
Government  can do  injustice to its friendly 
people? They are friendly peop'.e, and that is 
why we not done any injustice  to them.  
Therefore, I am not justifying it.      At the 
same time I say whatever is   the  truth  must 
be brought out before      the    House.  I 
compliment the  Government of Maharashtra,      
who have  taken  a very  immediate   decision. 
(Interruptions)   Kindly let me complete. While  
replaying to the   debate  in      the Maharashtra 
Assembly,  the Chief Minister had announced    
that  they were  appointing    a      judicial... 
(Interruptions) Madam,   they have  appointed   
a judicial inquiry committee to go into the 
matter and have requested  the Chief Justice of 
the Maharashtra High Court to appoint one 
High Court  Judge  to inquire    into the   
matter   thoroughly   and   submit      a report. 
That is why I am complimeuting him  for   
appointing  a   judicial     inquiry committee  to  
inquire into     the   matter. (Interruptions) I 
request the hon. Members to await the report 
of this inquiry committee which is already in 
progress. Only after getting the report this mat-
ter can be discussed further. 

THE  DEPUTY     CHAIRMAN:  I will 
read out the names I already have on my 
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SHRI S. JAIPAL REDDY: Don't call 
everybody, Madam. The House has exp-
ressed  adequately.   (Interruptions) 

THE DEPUTY CHAIRMAN; You can tell 
this to the Members. I am reading «ut the 
names. 

SHRI PRAMOD MAHAJAN: Of those 
who have spoken or of those who have not 
spoken? 

THE DEPUTY CHAIRMAN: Mr. Pramod 
Mahajan, Mr. Trivedi, Mr. Jagmohan, Mr. 
Jagesh Desai, Mr. Shar-jna, Mr. Salve, Mr. 
Janeshwar Mishra, Mr.  Ajit Jogi. 

SHRI GURUDAS DAS GUPTA: Can I 
draw your attention to one thing, Madam? In 
the morning, when we met the Chairman, it 
was agreed by all that a very important issue 
on which the Members had given notice was 
about the attitude of the Government towards 
the Action Taken Report. 
SHRI JAGESH DESAI: Yes, this js very 
important. 

SHRI GURUDAS    DAS GUPTA:      I 
agree, this is very important. We have 
discussed this subject for more than one hour 
and fifteen minutes. I would like to know 
from you whether that motion that we have 
brought regarding the attitude of the 
Government on ATR will be included for 
discussion or we will be discussing this item 
only. 

 

 

SHRI GURUDAS DAS GUPTA; I am 
suggesting, Madam, let us dispense with the 
Lunch Hour and let this issue be taken up a 
little earlier. 

THE DEPUTY   CHAIRMAN:   I  have 
already heard you. 

SHRI GURUDAS DAS GUPTA : I am only  
suggesting  if   we  do  not   dispei>•= with tne 
lunch hour, it should not     bt that the attitude of 
the Government on ATR is discussed by only 
one speaker. 

THE DEPUTY CHAIRMAN: That i» why from 
the beginning I have said that we have -OUT 
subjects—Nagpur, ATR, Esnionage in ISRO and 
the killing of an ■ Officer in Bihar. These are the 
four ' issues before the House today permission 
for which was given  by the Chairman. 

SHRI SURESH    KALMADI:   Madam, I 
have also sought permission... 

1    f[ ] Transliteration in Arabic script. 
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THE DEPUTY    CHAIRMAN:      Yes, 
you had asked for permission on another 
subject. That is about the train. (Interruptions) 
I will call. Just a minute, please. Members 
raise their hands to be included in the list. If I 
do not include, there is anger on their part 
saying that they wanted to speak on an 
important issue. Now, it is delayed. So, let me 
call... 

SHRI MD. SALIM: Let the Members be 
given a chance to speak on the subject, before 
we go OQ to another subject. 

THE DEPUTY CHAIRMAN: We are not 
on another subject. We are on the first subject 
only. Now, Shri Pramod Mahajan. 
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THE DEPUTY CHAIRMAN: Mr. Sabre.   
(Interruptions). 

SHRI MURASOLI MARAN; Has he 
become the Home Minister? (Interruptions). 

THE DEPUTY CHAIRMAN: iHe is asked 
to speak because he comes from Nagpur  and   
he is  a Member of      this 
House. 

THE MINISTER OF POWER (SHRJ N. K. 
P. SALVE): Madam, I have the locu.s standi. 
This tragedy has takefl place at my home 
town, in my home constituency. It has taken 
place on the road where, for years and years, I 
wai cycling down as a student to my school. I 
returned from the USA, after visiting the 
USA and Hong Kong, after a verj strenuous 
tour. The next day, this tragedy took place. I 
rushed to Nagpur. Not to oblige anybody. But 
I thought remaining in public life, in 
Maharash tra, especially in Nagpur, the sheer 
di mension of the tragedy was such. I felt 
utterly impelled to go a"d be with those 
people in Nagpur. not thai it was ever 
possible (O undo the gravi damage that had 
been done, the sheet dimension of which the 
human consc!' enco would revolt. 

A few things happened there at Nag pur. I 
only hope nobody wants to bak< a political 
cake on the cremation firi of the people who 
are the victims o this stampede. If you really 
want t< sympathise with them., on one point, 
! entirely agree with Mr. Mahajan, be cause 
when I went and saw those victim* in the 
hospital against the police ad vice, I was very 
much disturbed. worked for large many years 
amongs the adivasis when I was representin] 
one of the constituencies in Madhy; Pradesh. 
The people that I saw ther< with rny 
background of having workee for so many 
years in Adivasi areas, have no doubt in my 
mind that the: were Adivasis. They have a 
partial lar characteristic. They have a certaii 
physiognomy, their appearance, thei 
complexion and if they have not 'beei given 
recognition and the status ■ Adivasis, as 
tribata, I thank a gravi injustice has been 
done to then all these yeara. To that extent 
agree with what th©. hon Mahajan had to say 
that if we reall' want to offer our honest and     
genui* 
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condolences for  the great  tragedy    that has 
taken place, let us resolve in     this House and 
let us do everything possible for these victims. 
Mr. Mahajan has talked about the State 
Government making recommendations.      I   
do not know  about it.      But let Parliament  
take  upon itself the responsibility of ensuring 
that' the  rights  and  privileges   are  bestowed 
on  the  people who  became  victims   of this  
stampede.   Madam,   as   I      reached there, I 
must concede straightway, I. did feel that 
sufficient concern and sympathy was not being 
shown.      Let us not make a political capital 
out of the misfortunes of  the   people.   Look  
at things.       This is not a matter which I am 
ever willing to look at poli'ically.     Imagine, 
anyone of our children or anyone from our 
family being stampeded  like   this,  what 
would happen to us?   Just because  they are   a 
set of poor people,      innocent      people, 
should they  be ignored? They were   not 
politically motivated.    They    did      not come 
to create any political stir.      But it was 
unfortunately  a   crowed      which was 
rudderless and leaderless.    I      can't 
understand  why small  children  and  women 
were  made to sit in the front.    I do not want to 
politicise the issue.     I am blaming   those  
people who organise this kind of      morchas.. . 
(Interruptions) Madam, I am not talking on      
political lines at all.     I thought    there woud 
be some consideration shown.    Such a matter 
to have political overtones can only be 
considered as most unfortunate. Something 
worse that we  can do is to    use the deaths of 
these people to politicise the issue.      I really 
did not feel      that enough  sympathy  and  
concern had been shown and  that hurt me a 
great    deal. I was asked by the Press people     
there: "Why wasn't  the   Chief Minister here? 
why did he not go to the hospital?"     I said: "I 
will go and ask him.    He     is my leader in 
Maharashtra.     He is     my friend in 
Maharashtra and I  think     it was his bounden 
duty as the Chief Minister to have been there 
and to     be sympathising with  the people."     
There is no doubt about it.     Madam,     any-
where, if there is stampede in any State, the 
State Government    is     responsible. 

Not that because it has taken place     at Nagpur 
and because  the Session was going on, that is 
the responsibility of the State Government, To 
that extent, I am willing to agree.    Madam, in 
the Nagpur Assembly, we have seen donzens 
and dozens of morchas    being  organised.   
Bui; what  happened?    They   are  very      
well what happened? They are very well orga-
nised and there is a leader who controls. 
Unfortunately,   in   this,  Madam,   it was a 
large crowd, a very large crowd on that road,   
Sitabaldi   Road,   from      Sitabaldi Road  
across  the Morris    College up to the 
Assembly  there      were a  very large number 
of people, I. am told. Some people say thirty  
thousand, some people say forty thousand. That 
itsef, Madam, is a staggering figure,  a  mind-
boggling figure. An,}  with the children and 
ladies standing  in the front, it only shows that    
it was not an      organised    morcha at all. 
And, Madam, the most unfortunate thing 
happened. There was a lathi-charge| And I am 
told elsewhere that in  the precinta of  Morris      
College   someone  burst   an atom  bomb   
cracker  that  was  mistaken as  the  police-
firing      and   the  stampede started.   I  went  
and   visited,     Madam, the victims, the 
people, who where ill,  in the hospital. I wanted 
to go in the evening. The police had advised 
me, "please do not g°-  The atmosphere is 
extremely hostile and it may not be proper. It 
will vitiate  the  entire     atmosphere   if  you 
were to go and  see the people who are lying in 
the hospital." I did not want to heed to this sort 
of obstruction.      I said,  "I will go in my own 
car. I will not take a car with a red light.  I have 
my own car.      I will go by  that." He said, 
*No,' Sir.   Please do not go| Tom-morrow 
morning we will make arrangements for you 
and take yon." The next morning, Madam, I 
went to the hospital. There were about 22 or 23 
victims. .., (Interruptions) 

THE DEPUTY CHAIRMAN: Please 
listen to him. Yov % not »»ve to ask 
questions.    . ■ (Intel jptioss)... 
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SHRI N. K. P. SALVE; What are you 
smiling about, Madam? ... (Interruptions) ... 

THE DEPUTY CHAIRMAN: I have 
allowed Mr. Chaturanan Mishra, who visited 
the place, to explain what he saw there, what 
was visible to his eye. 

SHRI N. K. P. SALVE: What are you 
srniUng about, Mrs. Pandey? And i seriously 
ouject. Mauam, rre non. lady Memoer is 
srnilmg. This is a very solemn matter. Let us 
not look at everything from a political 
viewpoint, please. I beg of you, I implore of 
you. 

Madam, I went there 1 saw those people 
utteriy helpless, helpless people, mise-raole, 
poor people.   I  do not think any of  them  
could have  been well-provided in   lLe.   Inefr  
clothes  were  most   awe" ful.  Their looks    
showed how      utterly miserable they were,  
how     utterly helpless they were. It was a 
terriole spectacle for  anyone   with  a human 
heart.   Madam, I went and i talked to them.      
1 said,   "From   wheie    have  you     come? 
Why have you. come? What   happened?" But 
for  two people who  told    me  that they were 
hit by the baton or the police, no one 
complained to me that they were hit by the 
police.   O«o of them complained to me and 
said,  "I fell down      for half-a-minute.  And 
here I am  with      a broken leg." One      can 
have an idea of what kind of stampede      it 
must have been! I asked the other patient,  
'"What can we do for you? I have come here." 
I  said,   "Do  you  recognise  me?"      He said,   
"Sir,  I   do  not  recognise     you." 3 saidi "1 
am the Union Power Minister. I have come 
here to  talk to you.  What can I do for you?" 
He said, "Send     for my wife,  send for my 
children and help them out." Madam, if these 
people had been denied the privileges     which 
were their due, it certainly is a lapse on   the 
part of whoever is responsible,  whether it be 
the Central Government,    whether it be   the 
State Government; T think it should never 
have been denied to them, and,  to that extent, 
Mr. Pramod Maha-jan is right. 

Alter  talking   to     them—Madam,  see how 
people tried to politicise the issue —they said, 
';A hundred thousand rupees have been given 
to each of the victims by way  of 
compensation."      I said, "That is not enough.  
Every family     of the 123 or 124 people dead 
is suuering. You must find out what their needs 
are. This is not Uke a11 earthquake that you 
buiid the house or things like that and some   
uniform measures     are possible." I said,  " In 
each family there is going to be a different 
problem.   Let us have a fund.   Create it.  And 
with   the help of the fund try to do whatever is 
possible.   You cannot  bring    back the dead 
again.   Irreparable      damage     has  been 
done. But the minumum we can do is to go  
and meet the families and  see  how we can  
wipe  out  their  tears."    I said, "Let us start 
with the    Fund.   Let the Commissioner start 
with the fund."     I persuaded the Vidarbha 
Cricket Association to give five lakhs of 
rupees. I requested the Cricket Control Board 
to give five lakhs or ten lakhs. I announce: that 
would be given.  Madam,  I regret, some BJP 
leader said that this was politically motivated.   
It is most unfortunate.      I never  spoke   a 
word of politics   At   any rate  Madam,  two   
things   I   like  you   to clarify.  One is the 
absence of Shri Sha-rad Pawar from     the 
town and his not going j.o the hospital.  I 
thought it was an unforgiveable sin  on the part 
of the Chief Minister  not  to have  visited  the 
patients in the hospital. I went to him. Then I 
talked to him and I knew     he was  a very 
visibly upset Sharad Pawar. I asked, "Why 
didn't you go? He said, "The  police  people     
told   me   that  if I went  to the hospital,    
perhaps,      there would be      another cane    
charge and it would  create  a very difficult 
situation," and,   therefore,   he  was strongly   
advised not to go there.    I  can understand the 
problem.  Whether, after that,  his going there 
or his not going there was right.. .  
{Interruptions) 

SHRI PRAKASH YASHWANT    AM-
BEDKAR: Mr.  Salve, will you yield for 
a minute? 
e 

THE DEPUTY CHAIRMAN: Let him finish.   
(Interruption).. .Let  him  finish. i    
(Interruptions) 
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SHRI PRAKASH YASHWANT AM-

BEDKAR: Salve Ji, I was there on the day 
when the lathi-charge took place. There were 
not more than 2,000 people in the hospital. 

SHRI N. K. P. SALVE: Yes, there were 
more than 2,000 people. I could see their 
visible hostility when I went and naturally so. 
If anyone from my family had been 
stampeded like that and I was standing out, I 
would have felt like killing the Chief 
Minister and the Union Minister of Power. 
Do understand the extremely disturbed. .. 
(Interruptions) .. . 
SHRI PRAKASH YASHWANT     AM-
BEDKAR; I wa$ there the whole night. SHRI 
N.  K.   P.  SALVE : You are a "reat 
humanitarian. You  are  the grandson of a great 
man. I concede, but please it down.  
(Interruptions)... I am finishing.   This   is what  
he  explained  to me and  seeing  that  I was 
myself subjected to this, I took some fruits. I 
took some fruity Madam.   I took some oranges 
and -oms  apples and     the Dean    said, "Sir, 
there is little difficulty." I asked, "What is  the 
difficulty" He said—he mentioneJ the name—
"A politician who came here said,   "Why  are  
you   allowing  voluntary organisations     to    
give       anything    to them?"  I said, "Damn it.  
Tel! him the Union  Power  Minister   has.  
given   these fruits.   I am  not  going to mix up 
any-viih the oranges or apples." Out of my   
genuine  sympathy I    took   them.   1 would 
have taken it for anyone els;. The atmosphere 
was very   surcharged. It was very belligerent 
and hostile. That is the rea'ity.  As a result of 
that, whether the judgment   of  the Chief 
Minister in not going was correct or was not 
correct.  T think,  I fhould leave it  to  the 
judicial commission. 

Only one more point. Madam, it apnea rs to 
be a more sensible suggestion to say thai the 
Tribal Welfare Minister should hive cone, the 
Chief Minister should have -one and they 
should have ta*ke I to the crowd. thev should 
have talked ff> the mob. Tf tbev had £*""" 
calked, <-erhaps, the stampede would not 
have taken r^ace.. These are excellent idea? 
and excellent suggestions1. I am afraid   that   
these   are   suggestions   from 

the hindsight, suggestions from the hindsight. 
Whether the Minister was busy in the 
Assembly or not, as Mr. Pramod has said, is 
not the issue. The issue is: Is there any 
guarantee that the crowd, which was irate...   
(Interruptions)... 

SHRI PRAMOD MAHAJAN : Salve Ji, 
that was the reason given by Mr. Suresh 
Kalmadi. You are giving different reason. He 
said that Madhukar F'ichad did not go t° the 
mob because he was busy in the Assembly. 
That w^s his  argument. 

SHRI N. K. P. SALVE: I was told that he was 
busy in a debate. But I said that if it was 
otherwise, i. was his duty to have gone there. 
He should have taken ten minutes or twenty 
minutes off and gone there. But the more 
crucial question—and I put it to anyone who 
if not from political strains, not through 
political spectacles, but as a human tragedy, 
as a human matter—is v/hether or not a 
person is justified in finding out more 
expedient, politically more expedient, 
administratively more expedient and more 
expedient otherwise from the point of view of 
the manage ment of the crowd not to go and 
face the crowd irate rather than go and face 
hostility. 

Madam, this      is      an      accident 
simn'iciter. There is no doubt 
about it.        It      was      not       the 
police firing, it was not the police lathi-
charge. Tt was the total mismanagement of 
the entire morcha, as such that had com; out. 
Nonetheless, the tragedy is a tragedy °f great 
dimensions for which a probe has been 
ordered and should anyone be found guilty, 
he should not be spared. That is what I am 
submitting, Madam. 

THE DEPUTY CHAIRMAN : Now, 
we have taken more time on this issue. 
I have got some more names. I 
don't know whether the House agrees to 
it or not. After the lunch hour, when 
v.'.   agai >ble,  should  we   take   up 

'sue  i.e. ATR on the JPC or Hue 
with  this issue? 

?HRI GURUDAS  DAS GUPTA: Madam,  
I suggest, let ns continue with this 



419   References [RAJYA SABHA] Made    420 
 

issue. Madam, in the past on a number of 
occasions we have skipped our lunch hour   
to  discuss   important   issues. 

THE DEPUTY     CHAIRMAN  :  Mr. 
Gupta, I am not asking whether we should 
skip the lunch hour QX not. I did not ask 
whether the lunch hour should be suspended. 
1 wanted t° know from the House whether 
we should take up the ATR issue after lunch 
or we should continue with th:s issue. If the 
House says, "ATR",  then it is fine. 

SHRI GURUDAS DAS GUPTA: Madanij 
the ATR issue was discussed earlier. Madam, 
the Chairman categorically stated in the 
morning that it was the first motion, But, 
because it is a human tragedy we agreed to 
discuss it first. If we decide to have lunch 
hour we must discuss it because it is a very 
important issue involving the interest of the 
nation as a whole. 

SHRI V. NARAYANASAMY: There are 
many  issues... (Interruptions) 

THE DEPUTY CHAIRMAN : I again 
repeat for the information of the Members 
that we have the ATR issue which we have to 
discuss. Then we have the espionage in ISRO 
and the killing of an IAS officer in 
Muzaffarpur, Bihar and there is one issue 
regarding one moving train without a driver. 

SHRI GURUDAS DAS GUPTA : Ma-
dam, it was decided in the Chairman's 
ChambeJ Lb i the ATR issue would be the   
second   item.   'Interruptions). 

THF. DEPUTY CHAIRMAN: I am saying 
the same thing. 

SHRI DINE3HBHAI     TRIVEDI:   Manly 
name is there. 

THE DEPUTY CHAIRMAN : I have got 
your name. T will just announce the names 
which are with me. I want to know one thing. 
What would you like to do when we resume 
afer the lunch break?   (Interruptions). 

SHRf VAYALAR RAVI (Kerala): Ma-
dam, please fix some time for this debate and 
then call the Members. After that the ATR 
issue can be taken up. 

DR. BIPLAB DASGUPTA: Madam, after 
lunch we should straightaway start with the 
ATR issue. We had very good discussion on 
Nagptir and all the issues have been 
exhausted. People from bott sides of the 
House have spoken. Now, we should take up 
the ATR issue. (Interruption:). 

THE DEPUTY CHAIRMAN: There are 
some names with me. Those Members are 
Mr. Jaamohan, Mr. Jagesh Desai, Mr. 
Gautam, Mr. Janeshwar Mishra and Mr. Ajit 
logi. Will they agree? 

SHRI AIIT P. K. JOGI (Madhya Pradesh): 
Madam, we would like you to take up this 
issue after lunch and then we can  take up the 
ATR issue. 

THE DEPUTY CHAIRMAN: Okay. The 
House is adjourned for lunch for one hour. 

The House then adjourned for 
lunch at fifty minutes past one of 
the clock. 

Tito House rc-assembled after lunch at 
fifty-two  minutes  past two of  the clock. 

The  Deputy Chairman  in the  Chair. 

THE DEPUTY CHAIRMAN : Now we 
will have the second issue which was 
permitted by the Chairman and that is the 
ATR on the IPC Report ...(Interruptions) 

SHRI DINESHBHAI TRIVEDI (Gujarat); 
Before that, can you kindly give me a good 
reason as to why you have eliminated  my 
name? 

THE DEPUTY CHAIRMAN: I have not 
eliminated any name.. . (Interrupt-tions) 
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SHRI   DINESHBHAI      TRTVEDI : 1 
must say with absolute regret that my 
experience in this House has been that until 
and unless I talked like a militant, I have 
never been allowed. It is an unfortunate 
statement. Whenever I had wanted to speak, I 
have made a tamasha and it is only then that 
you have allowed me. I absolutely regret it 
with a lot of sorrow. My name is there. I have 
been waiting for two hours.  I did  not even 
have my lunch. 

THE DEPUTY CHAIRMAN : Mr. 
Trivedi, I think you were present in the 
House before lunch. I run this House with the 
consent of the Members. At that time, the 
Members said that I hey did not wam to have 
further discussion on the Nagpur issue and 
that they wanted to take up the discussion on 
the ATR, You may direct your militancy 
towards your colleagues not towards the 
Chair because T did not do it on my own 
desire or purpose or any malice against you 
or anybody. You are not the only person 
whose name has been eliminated. There are 
other names also. Mr. Gautam was very keen 
tn speak. Mr. Jagmohan also wanted to say 
something; he speaks for half a minute only. 
Mr. Jagesh DcsaJ who comes from 
Maharashtra and also Mr. Janeshwar Mishra 
wanted to speak. Mr. Ajit Jogi also wanted to 
speak.. .    {Interruptions) 

SHRI     DINESHBHAI     TRIVEDI  :  I 
have a right to speak. But whenever I ask. 
you say, "I am calling, I am calling", but I 
am never called. I was the first one to press 
the button. I also came to you and yon were 
kind enough to say thai   my name had been 
noted down. 

THE DEPUTY CHAIRMAN: I am sorry 
for you and for the rest of the Members too. 
Rut the House, the Members' opinion, is 
supreme even above the Chair. If the House 
had agreed to discuss the ATR before I 
adjourned for lunch, r abide by that. I 
understand your anguish. But I want to 
remind you of one thing. It is nobody's right 
to say that the whole House will speak on one 
subject. And when somebody was discussing,   
at   that   time,   half  the   House 

was asking me why I was continuing the 
discussion on Nagpur. I have to stop 
somewhere. This is within my right. I have   
all   sympathies. . .    (Interruptions) 

SHRI  DINESHBHAI  TRIVEDI; Is it 
the monopoly of a few people only who can  
always  speak qn   all the subjects. 

THE DEPUTY CHAIRMAN : You know 
Mr. Trivedi, it is not a privilege that all the 
Members can speak on all the Members can 
speak  on all  the subjects. 

SHRI DINESHBHAI TRIVEDI; Defi-
nitely. You see the record. I[ is a matter of 
fact. Everybody can speak. May be there are 
some senior Members. I have no objection if 
they sPeak. But kindly look at us also at 
times. 

THE DEPUTY CHAIRMAN : I think 
many people from the back benches also 
spoke. 

SHRI DINESHBHAI TRIVEDI : Madam, 
if we can have a rule, if we can have a 
precedent that one Member from the front 
benches and one Member from the back 
benches should be allowed alternately, I 
think a lot of problems can be so'ved. Can we 
kindly have in future such a rule? You allow 
people who are in the front benches. Maybe 
they are there for the last fifteen years. But 
they are always speaking. Can we, for hea-
ven's sake, get a chance without shoutinj like   
this   which   I  don't   like? 

THE DEPUTY CHAIRMAN: I agree with 
you. You should raise this matter in the 
Business Advisory Committee or before 
some appropriate Committee. I am sure Mr. 
Chairman and every one concerned will take 
note of your point ana some rule may be 
adopted, some procedure may be.adopted.. 
But now, can I go ahead? 

 Mr.   Trivedi,   I   tell  you  one   thing, have 
my full sympathies with you. 

SHRI     JAGESH     DESAT   . Madam, 
what about Nagpur? 
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THE DEPUTY CHAIRMAN : One se-
cond. No interruption please. The thing is 
that I have a list of four names before me and 
I am going to abide completely by this list. If 
anybody wants to speak and gives me his 
name, it is impossible for me to call such 
people. So, Mr. Sikander Bakht, please 
speak. 
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